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Title: Ruling regarding Notices of Adjournment Motion.

Hon. Members, I have received notices of Adjournment Motion from Sarvashri Jay Prakash Narayan Yadav, N.K Premachandran, K.C. Venugopal and
Rajeev Satav on different issues.

The matters though important enough do not warrant interruption of business of the day. The matters can be raised through other opportunities.

I have, therefore disallowed all the notices of Adjournment Motion.
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HON. SPEAKER: He is not talking about the subject.

SHRI BAIJAYANT JAY PANDA (KENDRAPARA): Madam, it relates to my appeal to the hon. Members who were in the Well of the House yesterday to
listen to the question that I was asking about coastal security because of terrorism threat and illegal immigration. I think it is important to put on
record that neither I nor the Chair took any Party's name in the matter We were only appealing to listen to the question in national
interest....(Interruptions)
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SHRI M. VENKAIAH NAIDU: disa, fiar safere snudl Rorft € s @s sienss ordf &) Nobody can discuss the conduct of the Speaker in the House. Is
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